
CENTRAL ADf'UNlSTRATIUE TRIBUNAL,PRINCIPAL BENCH,

o.a.No,1931/38 Mew DelhiS 8,12.93.

CORAH;

Hon'ble Rr. S.R.Adige^ Member(A)

Hon*ble Fir .B .S.Hegde, nember(3)

Shri Baje Ram s/o
Sh.Ram Sauroop,
r/o H.flo.22, Uillage-Malikpur,

P.O.Halikpur-Oelhi. .Applicant.

(None for the applicant)

Versus

'I, Northern Railways ,
Baroda House, . j.
Neu Delhi through its.
Gen.Manager,
Northern Railway,

•New Delhi.

2. PUI/PQRS, Safdarjung Side,
Ambala(Haryana}

(Sh. B.K.Agarwal, Counsel) ... .Respondents#

ORDER(ORAL)

Hon'ble Mr ,S.R .Adige, r'lember(A).

None appeared for the applicant though

the case was called out twice. Shri B.K..Agarwal

appeared f or the respondents. As this is a very

old case, we are disposing of this case on the
v»

basis of ithfe materials on record and after hearing

Shri B.K.Agarwal,

2. The applicant Shri Baje Ram claims that

he was appointed as a Gangman w.e,f. 21.7.81 with

MTP, New Oelhi and was transferred to PUl/PQRS,

Safdarjung Side, Ambala in 1983. He was sent for

medical fitness in B-1 category and was declared

unfit in that category on 20.5.87^ He states that

he requested for another fflemo for medical test

in Category B-2 and C-2, for which provision

exists, vide registered letter dated 17.6.a7(Annexure

-C), but received no reply and was not allowed to

joint duty w.e.f, 20.5.87 and as further

representation elicited no response, he was.



compelled to approach this Tribunal,

3. The respondents haue challenged the

applicant's contention in their counter and have
uor.ked

stated that the applicant/from 21,7.31 to-31012.82

under lOyjMTP, New Delhi. Again, he uas engaged

in PQRS Unit, Neu Delhi Division as a fresh

£p pointee on 15.11.83 and worked there till 19.5.87.

On his becoming eligible for temporary status, he

Mas sent for prescribed medical examination in

B-1 Category vide memo dated 20.5.87^^and did not

report back. The respondents admit that the

applicant made a representation dated 17.6.87,but

as it uas addressed to the DMO, Delhi Main and uas not

made to the competent authority i.e. AE1.I\! and

Meu Delhi, it uas not considered. It is further

stated that there is no procedure to give medical

mpmo for Category B-2 or C-3 unless the applicant

had worked on such posts. Since the applicant did not

turn up on duty, he uas not alloijed to join.

4. The applicant appears to be a totally
1

> illiterate person uho is euen unable to sign his

name because he has affixed his LTIs on the v/arious

documents before us. That being the position, some

alloijance should have been made by the respondents

if the applicant did not know that the representation

dated 17o6»87 should be addressed not to the DMO,

Delhi Wain but the AEN or DRR, Neu Dielhi. Therefore,

instead of just ignoring the representation, the

respondents should haue forwarded the representation

to the competent authority under intimation to the

applicant.

/L

5* In this connection, our attention has also

been draun to the decisions taken in the meeting



<-

-3- - .

between the Officers on the Administrative Side and

Union depressntativ/es on the Northern Railuay

(Annexure-D). One of the decisions taken is that

the casual labourers uould not be discharged enmasse,

uould could not qualify, in B-1 category, but an

endorsement uould be made on the medical memo that

they may be passed in the Category in uhich they

are fit. This decision is certainly of some help

to the applicant.

6. In the result, ue feel that interests

of justice uill be met in this case if the

respondents, after directing the applicant to

present himself before them on a particular date and

time, order bis medical re-examination a Category

lOLjer than B-1 Category, and thereafter consider
on

employing him/temporary basis against the category

for uhich he is found fit,subject to the availability

of uork^and/ or the existance of vacancy in such

Category. This direction should be complied uithin

three months from the date of receipt of the order* ^

No costs#

(B.S.HEGDE)
nEf1BER(3)

(S.R.AblQE)
Ml FIBER (A)


